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MINISTRY OF ENVIRONMENT AND FORESTS 

NOTIFICATION 

New Deihi, the 26th September, 2003 

8.0. 1391{E).—Whereas the Central Governinent, 

in exercise of the powers conferred by Sections 6, 8 and 

25 of the Enviroriment (Protection) Act, 1986 (29 of 1986), 

made the Ozone|Depleting Substances (Regulations and 
Control) Rules, 4000; 

And wheyeas, 85 per cent production and 

consumption of farbon tetrachlotide (CTC) of the base 

ievel (having pn average of its production and 

consumption dufing the years 1998 to 2000 that comes 

to 11553 ODP tops and 11505 ODP tons respectively) for 

non-feedstock plrpose which is required to be phased 

oul by 1-1-2005/and 100 per cent of its production and 
consumption to pe phased out by 1-1-2010, as control 

measures applicgble under the Montreal Protocol and for 

this purpose the|Multilateral Fund has sanctioned US § 
52 million for the said CTC project in India as financial 

assistance o th¢ producing and consuming units; 

And whergas, the said rules required registration 

with the desighated authority with regard to the 

substances (CTC) listed in Group IV of Schedule I before 

31st December, 2004; 

And whergas, it was noticed that the number of 

CTC users registered before 31st December, 2004, whose 

annual use of CTC was far below the quantity required 
to be phased put with respect to the base-level 

consumption of CTC in the country. In view of this, an 

interactive search was made to identify enterprises using 

CTC which have not registered with the designated 

authority under the above said rules. On obtaining a list 

of significant number of unregistercd CTC users by 31st 

July. 2003, the Central Government considered it necessary 

10 allow these remaining CTC users to get themselves 

registered in terms of the above said Protocol and utilize 

the funds meant for protection of the ozonc layer, and for 

that purpose it is necessary to extend the time period for 
registration of these CTC ‘users; 

And \vhemés, the Central Government is of the 

opinion that it is in the public interest to dispense with 

, the requirement of netice under ¢clause (a} of sub-rule (3) 

of rule 5 of the Environment (Protection) Rules, 1986 for 

amending the Ozone Depleting Substances (Regulations 

and Control) Rules, 2000; 

Now, thercfore, in exercise of the powers conferred 

by Sections 6,8 and 25 of the Environment {Protection) 

Act, 1986 (29 of 1986) read with, sub-rule (4) of rule 5 of 
the Environment (Protection) Rules, 1986, the Central 

Government hereby makes the following rules further to 

amend the Ozone Depleting Substances (Regulations and 
Control) Rules, 2000, namely :— 

1. (1) These rules may be called the Ozone Depleting 
Substances (Regulations and Control) Amendment Rules, 

2005, 

(2) They shall come into force on the date of their 

publication in the Official Gazette. 

2. In the Ozone Depleting Substances (Regulations 

and Control) Rules, 2000, in Scheduie-V, against serial 

number 4, in column (5), for the words, figures and letters 
““on or before 31st December, 2004”, the words, figures 

and letters “on or before 31st December, 2005 shail be 

substituted. 

[F. No. 16/1/96-0C] 
S. K. JOSHI, JL. Secy. 

Note:— The Ozone Depleting Substances 

(Regulations and Control) Rules, 2000 were published in 

1he Gazette of India, vide number S.0. 670(E} dated the 

19th July, 2000 and, subsequently amended vide numbers 

8.0. 1283(E) dated the 31st December, 2001, S.0. 996(E) 

dated the 27th August, 2003 and S.0. 929(E) dated 16th 
Aungust, 2004, . 
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